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I 
RliPORT or ~ JOINT CoJOlITT .. 

l'he Join1l Committee to which the Bill lo provid,e for the constitution 
and regulation of certain Air Force Reserves and also' an Auxiliary, Air 
}<'orce and for matters connected therewith was referr,ed have considered 
the Bill and I now submit this their Beport, with ~e Bill as amended by 
t.he Committee tnexed thereto. 

Upon the c, nges proposed whioh are not formal or consequential, 
the Committee. ake the following observations:-

Clause 2.-$ub-clause (b) has b,een amended so that the competent 
authority may, ib appropriate cases, consist of a committee of two or more 
air officers. ti 

Clause 3.- slight drafting alteration hal been made so as to make 
it clear that., ere may be different competent lIouthorities for different, 
areaa. ~. 

Clause 5.-A new sub-clause has been added to enable members of 
the Air Defence Reserve and the Auxiliary Air Force to be appointed to 
the Regular Air Force Reserve. 

Clause 7.-A maximum limit of 5 years has been fixed in relation to 
the extension of the normal period of service in the Regular Air Force 
Reserve. 

OLause lO.-This is a new clause which has been added to provide for 
olassification of officers and airmen in the Air Defence Reserve on the 
same lin~s on which such classification is made in the case of the Regular 
Air }<'orce Reserve under clause 6. 

ClaU8e 11 (original clause 10).-A new category of persons has been 
added in sub-clause (1), in order to bring within the scope of the ,·ub-
clause persons who are employed in connection with aerodromes or in 
connection with the con~ol and movement of aircraft. Other amendments 
are consequential.. 

Clause 13 (original clau8e 1.e).-In sub-clause (I), the provision relating 
to the time-limit has been omitted and it is left to th,e competent. authority 
to fix such time as it may deem fit. Bub-clause (2) has been omitted as 
being unneoessary. 

Clause 16 (Original clause 15).-The provision relating to the time-limit 
has been omitted to bring this clause in conformity with clause 13 r origiual 
sub-clause (1) of clause 12] as amended. - ' 

Clause 17 (origiMl clauu 16).-ln this clause a new sub-clause has 
been add,ed to provide for the termination of membership of the Air Defence 
Reserve on completion of the age apecified in sub-clause (1). 
. ~la1Ue. 19 (origiul cla~,., ~8).-The claslifioation h ... been brooght 
m line With the clMSlfica~on m th,e Regular Air Force Reserve under 
claule 6. 

ClGuu 94 (originol clG" .. 93).-The Joint Committee is of opinion that 
*here ahould be an Advisory Committee in every Btate irrespeotiv~ of the 
fact whether Idly squadrons or units of the Au%iliary Air, 'ForOtl &rf 
stationed i~ 1Ih •• State. Such an Advisory Committe~ will be helpful b 
the formation of such squadrons and units and for carrying on genertJ. 
propaganda for recruitment to the Auxiliary Air Foroe. This clause hu 
been amended accordingly. 



,I 
()lau,. fJfj (original ciau .. fJ4).-The Join' Committ~e think that the 

period of training should be preBoribed under the ruleB. Sub-clause (a) hils 
been amended acoordingly. In Bub-clause (c), the worda 'in an em,ergency' 
have been omitted ali being unnecessary. 

Cla'use 29 (original, clau8e 28).-The Joint Commit,tee feel that per-
sons who are already in employment and who join any of the Reserves: 
or the Auxiliary Air Force should not sutler any pecuniary loss in the 
shape of a ~educed remuneration. It has, therefore, been provided that 
in the public interest the employer should make good the difference, if 
any, in the remuneration. Such liability of the employer has been 
restricted to the period of training only which is not likely to exceed 8. 
month in any year. The clause has been amended accordingly. 

Clause 34 (original c14uBB 33).-A specifio clause has been added for 
rules being made in respect of the period and manner of training of mem-
bers of any Air Force Reserve and the Auxiliary Air Force. It has also 
been provided that. the rul,es shall be laid before Parliament. 

2. The Rill was published in the Gazette of India, Part II, RecfOl! 2, 
dated the Blst May, 1952. 

3. The Joint Committee think that the Bill has not been so alt,ered! 
BS to require circulation and they recommend that it be passed as now 
amended. 

NEW DBLB1; 

7'116 1st August, 1952. 

N. GOPALASWAMI. 
Ohairman of the Joint Oommittee. 



:'Il!Nl'l'ES 01" DISHENT 

I 
I am constra.ined to submit this note of dissent to the majority 

report of the Joint Select Committee on the Reserve and Auxiliary. Air 
Force Bill. 1952, 

2, Th.e purpose of constituting auxiliary forces. according to me, is to 
give the necessary training.ill the technique of defence to the people, 
to enable them to successfully defend their country in any emergency. 
Provisions in the Bill regarding the liability to be called up for service 
in caluse 25 seems to defeat this purpose. 

3. Auxiiiary foroes should not often be called up for service; other-
wise they would practically beoome one branch of the regular forces, 
with one advantage to the state that they need not be remunerat.ed 
when actually not in active service. The liability for service should 
be as littl.e as possible to give greater encouragemen~ for the people tr) get 
themselves enrolled in the Auxiliary Forces. 

4. Therefore, I hold that the Auxiliary Air Forces should not be call tid 
up for services:--. 

<i) except in an emergency proclaimed by the President under 
articl.e 352 of the Constitution; 

(ii) abroad; and 
(iii) in aid of Civil power. 

5. I am strongly of the opinion that clause 24 of the Bill should be 
amended accordingly. 

P. T. CHACKO. 
NEW DELHI; 

The 18t August, 1952. 

II 
While welcoming wholeheartedly steps to create Air I,'orce BEisel'ves, 

1 must. in the first instance. say that the Bill appears to have been 
drafted in a hurry. without first finalising the plo.ns for the creation 
of the reserl"es. n would bave been well if plana for the. reserves had 
been worked out in detail, befor.e bringing the bill forward. 

" 2. I disagree with the prinoiples underlying the classifioation of the 
three reserves. • I hold strong views against th.e creation of reserves to 
our Armed Foroes. in which the personnel would feel uncomfortable, or 
are made to feel that th.ey are inferior to those in the regular forces, 
in any way. It is essential thai the. privileges and the status in all the 
sections of our forces are uniform. There should be free mobility. 80 
*hat the finest of our forces, to whatever section they belong, will be 
able to reach the top. It is my opinion that there should be no im-• • 
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pediment, legal or otherwise, in the way of a meIJiber.of our reserves 
being absorbed into the regular .forces,~ subject to" ,his proving his 
capacity. 

3. I therefore suggested that just 8S in Ollr Navy anci i.he Air 
Forces or other countries, ther,e should be only two reserves: (a) the 
reserve of qualified men, and (b) th,e reserve of civilian volunteers. In 
the former reserve there should be no distinction between tbe civil avia-
tion pilots who have the necessary flying experience and those who htjove 
served in the regular Air Force. I also suggested that as in th,e Navy, 
the personnel of the Volunteer Reserve should be eligibl,e for the regular 
reserve, and ultimately for the regular Air Force, subject to their being 
found suitable. 

4. The Committee accepted the principle of mobility, but I think 
caricatured it, because they did not see their, way to accept the basio 
p-inciple which would make this mobility real. The Bill,. as ic; being 
prel.ented," seeks to create a "ouste" betwe,en the Regular Reserve and 
the Air Defence Reserve. This, in my opinion would vitiat,e against the 
morale of the personnel in the "lower rung" of the reserves. 

5. Although th,e Committee has not accepted my suggestion, perhaps 
due to the inconvenience of materially changing the Bill, neoessitating cir-
culation, I would urge that an amendment may soon be brought to en-
sure happy and equal relations that ought to exist between one reserve 
and another and the reserves and the regular forces. 

6. 8ubject to this dissent I welcome the. creation of the reserves to 
au: .'\ir Poroe, and o:mgratulate the Defence Minister on his step. 

C. G. K. REDDY. 
N'EW DELHI; 

The 1st August, 1952. 

III 

We regret to have to add this Minute of Dissent from the majority 
of our eoileagues on t.he Joint Committee. 

2. We take a veryseriolls objection to the consoriptive nature of the 
Bill, as is clear in clause 15 which says tha.t "the person upon whom 
the notice is f;erved shall be deemed to be enrolled in the Reserve ftf; 
from the day so specified." No option is given to such a person. But 
on the other hand, if the competent authority oonsiders a person fit £01' 
e.nrollment in the Air Defenoe Resel·ve, he has nc escape. It is wrong 
in prinoiple to introduoe consoription as a ~enera~ feature and when the 
Ritnation does not warrant it. \Ve, therefore, suggest that. a third 
Proyi80 to C01f\1lSe 10 be added exempting those who do not want to 
sery,'. We l'aised thiR question in C ommittap, but it wa.s not acoepted, 

:1. We 'take a very.se!'iom; view of ClauRe 24(b) which lays down that 
every member of an Air Foroe Heserve or the Auxiliary ,Air Fotoe shall 
be liable to be called llP for servioe in aid of the civil power. We wel-
come, of course, the idea of asaistllneeto the civil power by Ott,· Air 
Force in'the sphere of benefioent public work like, for example, quick 
tran~port of foOd to' 'deficit and scarcity areas. But during discussion 
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in Committe,e, it W~8 plaintba~ Governm~nt COl)temph~te8, ,even when 
there'is no emergenc;' , tiberequlilltioning of tb~~8e"e and AuXiliary 
Air Forces for quelling' civil disturbanoes. We fear it is wrong in prin-
oiple. 'It is wrong to expect members of ~be Roserve and Auxiliary Air 
}'arce who live with their fellow-citizens peacefully to SUpp,nlB8 them 
as members of the Armed Forces. We feel that an ~xception .bould 
ha ve been made in the case of personnel of the R,eserve in respect of 
their lia.bility to aid' civil power in the mainten&Ilce of what is, called 
'Law and Order'. We ar:e convinced that many promising en~rants to 
the Auxiliary Air Force will be deterred by this provision in the law, 
which, in our view, militates against the normal decencies of democratic 
life. We pressed in Committee for the deletion of Clause 24(b), but in vain. 

4. In regard to Cla.use 24(c) , we w&Ilted to retain the words "in an 
emergency". We feel it is only right that volunteers recruited, as the 
8tatement of Objects and Reasons points out, "in order to enable quick 
expansion (of our Air Forces) in an emergency" shall not be requirQd when 
there is no emergency to serve abroad. The kind of training which i~ 
-envisaged for them does not, quite obviously, require their having to 
<collect experience away from India. We wish as many of our citizens ('S 
pos'30ible to have access to opportunities of learning to defend our country. 
We see no reason to cloud the issue by insisting on the liability of such 
<'iii7pns for service abroad. We know, of course, that in any emergellc.v 
the whole picture changes, but that is another story and that does net 
come within the ambit of this Bill. 

NEW DELHI; 

'1'hB lilt August, 1952. 

HIRENDHA NATH MUKEUJEE 
M. S. OURUPADAS\VAMY 

K. C. GEORGE. 

IV 
The importance and urgency of the proposed measure can hardly bo 

over-estimated, although the same have been obscured by other matters, 
The reserve and auxiliary air forces are calculated to augment our limited 
air strength, to reinforce our meagre air forces with well-trained, part-time, 
non-regular personnel. The Bill seeks to enlist civilian co-operation in 
orgallildng and manning the civiliun air defence of the country and pro-
viding cheap a.nd efficient second lines of reserves. 

2. The Joint Select Committee has considerably improved the p:.'o-
visions of the Bill by providing, intBT alia, for the laying of the rul,es on 
the table of the Houses of the Parliament, for the establishment of 
Advisory Committee in every State, for due compensation to the skilled 
personael in private employ and for opportunities to t,be auxiliary and air 
defenre reserve officers and men to be absorbed in the regular reser\·~. 
While associating myself in general with the report of the Joint Sel~('t 
Committee, I have to make the following observations in the interests of 
1ihe forces that tbe Bill seeks to build up:-

'(1) It is regretted that this is intended only to be a. "permiuive piee& 
Of legislation". The implementation of theproviaioos of the bill is aD 
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ursent 'neceasiCy "in view of the requirenients of na,flional defenu; and fundt-
hav6 to be found lor thepUrp6se~n is no, Jmown how tar the Committee 
01 expe:rts said. flo be examining the' reductioo in . anDy expenditure haye 
}irOg~s8ed With their work; they can succeed only ilthey conter with other 

. 4epartmenta IIoDd obtain facilities tor ex·army personnel in . o~er fielc1s of 
activity. But all such Ilavings from the army budge. (to ;be effooted af~r 
t06reflll planning so &8 not to throw oQtarply personnel only to swell the 
ranks of the unemployed) have to be utilised for the proposed air force 
reeel'Ves and auxiliaries, as also for their navy and ann,. COlJDter parM. 

(2) The ,rules, at least, must make luitable provisions for attracting 
and training the civilians in nationaJ defence. All weetern nations, in· 
cluding the" bemocracies ", have adopted Conscription in some form or 
other for nation&! defence as well as for developing their national resources. 
Their "National·Security" or "National·Servlce" Acts and the ~.out 
mobilization and aJl-round reorganization thereunder, indicate the new 
approach of the nations which were hitherto having voluntary.recruitment 
as their policy. We have therefore to adopt, not their present set_up, but 
the methods they formerly pursued to make the conditions of voluntQ.ly 
recruitment to the civilian forces (Volunteers, Territorials and Auxiliaries), 
bttractive. Suitable" Schemes" have to be formulated for the purpose. 

(3) From the view-point outlined in paragraph (2) supra, we could 
have omitted sub-clause (b) of clause 25 of the Bill as e.mended by the 
Joint Select Committee. It is true that compulsory military servjce has 
become the order of the da.y in other countries, thus every conscript during 
service or when otherwise embodied, .being liable for duties as now laid 
down. Further, clause 26 of this Bill provides for the application of. the 
Air Force Act, 1950, during training or when embodied; the Criminal 
Procedure Code (Second Amendment) Bill, recently passed in both the 
Houses, also makes similar provisions. In any case, it is not likely that 
any populll.r government with its full array of police and regular armed 
forcel'; will call forth the civilian volunteers or auxiliaries in aid of rivil 
power. Hence, omission of. this sub-clause, or qualifying it by addimr 
"during floods, famines, epidemics or other national emergeneies" would 
have made Auxiliary Air service more attractive. 

(4) Very careful planning will be necessary for making the enVisaged 
organization a success. The rules have to provide for close association 
of representative civilians in building up the national defences. Tbe 
organiza.tion of civil defence units, the reorganization of the N. C. C. with 
due emphasis upon its air and naval wings, the organization of. army terri· 
torials for coast guard, anti-air craft and allied duties, the protection of 
~SS£,lltial and defence industries, the organization of semi. military civilian 
institl1tions like Flying-clubs, Rifle-clubs, glider-clubs, scout£! associations 
(esppcially air and sea scouting) have aJl to be co-ordinnteo through Unit, 
State and Central Advisory Committees as envisaged in the' Act. 

(5) The Air Force Volunteers under th~ Indian Air Force Volunteer 
Reserve (Discipline) Acil of 1989 (corresponding to the envisaged air force 
e.1Jxj)isries) form the bulk of the Indian Air Force today. E·ut recuritmenti 
to the A.I.F.V. Reserv.e was stopped during the war. The I.A.T.C. 
(Indian Air Training Corps) attached to Oolleges· and Universities was also 
diabanded after the war; the air wing of the N.C.C. is just ma.king 8 
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beginning. The civil defence Ool'ga.nizations started during war were alaoo 
abolillhed. The Air Defence· Reserve Bill was introduced in 1950 and 
allowE'd to lapse. It is hoped that the present Bill will be effectively 
implp,mented 80 that it marks a new era in the history of our defence 
crganization. 

NEW DSLlII; 
UMA CRABAN P~TNAIK 

The ht August, 1962. 



Bill .0. 36£ of 1952. 

THE RKSERVE AND AUXILIARY AIR FORCE! 
BILL, 1952 

(As AIONDED' BY THE JOINT CoMllllft_) 

(W01'd .. ,jdeli",.Q 01' underlined irulioate the amendment. ,uggested by 
the Committee; a,teri8ki'indioate omii,ioM). 

A 

BILL 
to pro"ide for the conetitution and regulation of oeria-in Air J'orce Reaerv6.9 

and al,o anAu~1iA", Ai, Foroe and for matte" oonnected therewIth. 
BE it enacted by Parliament as follows:-

CHAPTER I 
PULIIIINAaY 

1. Short title, eJEteDt and commellOement.-(l) This Act may be calltld 
the Reserve and Auxiliary Air Forces Act, 196\;1. 5 

(2) It extends to the whole of India. 
(3) 'rhis Chapter shall come into force at once, and the remalDlDg 

provisions shall come into force on such date &8 the Central Government 
may, by notification in th,e Official Gazette, appoint., and different dates 
may be appointed for different, provisions. 10 

2. Deanitlona.-In this Act, unless the context otherwise requires,-
(a) "Air Force Reserve" means any of the Air Force Reserves 

raised and maintained under this Act; 
(b) "competent authority" means an air officer or a committee 

consisting of two or more air officers appointed und~r section 3;-- 15 - -
(0) "prescribed" means prescribed by rules made under this Act; 
td) 811 other words and expressions used herein and defined in 

the Air Force Act, 1950 (XLV of 1950), and not hereinbefore define. 
shall have the meanings r,espectively assigned to them by that Act. 

3. AppointDtent of competent authority.-The Central Govornment 20 
may, by notification ill'the Oftkial Gazette, appoint an air officer or a com, 
mittee consisting of two or more air officers to perform all or any of The 
functiOn-sof the competent authority under this Act for such area as may 
bA speeified in the notifiClution. ----. 

CHA'PTER II 
, , J 

HEGULAR Am FORCE HE SERVE I 
4. Oonstdtutlon of ltegular .Air Force Reserve.-the Centrnl Govern-

mont may raise and maintain in the manner hereafter 'n this ,Chapter 
provided an Air Force Reserve to be desigosted the Regular Air Force 
Reeerve :Which' shall consist solely of persons transferred or appointed, to 
it tinder s~ction; 5. 

25 

30 



10 
6. &ecnlima_' to the :atp.lIr_ J'~ .111"_.-(1). The competent 

. '.\Jibority may, ' by .'general or ,p~i.aJ, order. traDlier io· thel\egular Air 
" Force Re,erv~ , 
l (G) any oftioer or aiQuan of ,u"e Air Foroe who under ~.e ~l'JllI 

a:-,'.~'" and oonditions of hi •• ,"ice ,iI liable lo Nne i,D. aDY Air Foroe Reserve 
. .,'~ if and when ~IlIItituied; . 

.... (b) jW,y officer or airman of. the AlrForoe whoie comIDlII1on or 
engagement in· the .Air Foroe haa been terminated before the com-

, ., mencement of this Act and who .\lDder the term. of his commission 
10 ..... 'or engagement was liable ~ serve in. any Air Force Relene if and 

when conlitituted; 
. • (c) any officer or airman who has. iened in the Air Force and 

has retired therefrom ; '. 
and any officer or airman so transferred shall be deemed ~ be a member 

16 'bf the said R,eser'fs. . 

(2) The competent authority may, in such circumstances and subject 
to such conditions as may be prescribed, by special order, appoint to the 
RegulAr Air Force Reserve any memb.er of the Air Defence Reserve or 
ihe Auxiliary Air Force raised and maintained under this Aot, and where 

20 any such member is so appoint~d, he shall cease to be a member of the 
Air Defence Reserve or the Auxiliary Air Force, as the case may be. and 
ihall as from tbe date of such appointment be deemed to be a member 
of the Uegular Air Force Reserve. 

(3) The competent authority may. for reasons which in ••• iti opinion 
26 arc sufficient, cancel any order made under sub-section (1) or SUb-srctioa 

(2) !:.nd on the cancellation of such order the person in respect of whom 
'the order had been made shall c.ease to be a member of the Regular Air 
Force Heserve. 

8. Olasaes of per8OD8 in the Regular Air :rorce Rese"e.-Member8 of 
SO the Regular Air Force Reserve shall be divided into the following classes. 

namely:-
(a) general duties officers, 
~b) ground duties officers. and 
(0) airmen. 

S6 and every officer shall be entitled on transfer or appointment to the 
Reserve to bold the same rank as that· which he last held in the Air 
Itlorce, or the Air Defence Resene or the Auxiliary Air Foree, a8 the case 
may be. before Buch transfer or appointment. 

7. Period of IerV1C6.-"-(1) Every member of the Regular Air Force 
40 Reserve shall be liable to Berve in the Reserve-:- . . 

(a) if .he iB traDsl,eITed. to the Reserve under 'Bub-section (1) of 
sooti()n.6,; for tHe periOd of his Reflerve iiability; and ... 
---r '. 

(b) if he I. appointed to the Reserve under Bub-secilion (,41) of 
lect.\on 5 •. f<?l" th,e rema1nc.l~r o~ the. period tqr which. he wa. lia.ble to 
serve in the, Air Defence Rea~rV8 or theAUldUa.l'y Air. Foroe, 8S the 
case may b~: 



u 
'. l!rovided thM' -1Ibe competen1l iauthoiitfdi'.r:'ttqUire 'aD1' , .uGh 

member,:to serve in' the :ReaerTe·for auch fUrther period or ~'rioda 
not exoeeding in the aggregate five years 6S i~ may thhik fit. 

EaP,I4nation 1.~For tbe purpose. Of bhi8' 'Ub-8eotio~, "period 
,of, Re.erve liability" ,in relation to 'any member of 'the Begular Air 5 

}<'orce Res,erve melWl ihe period tor nich' under' . the 'terms and 
conditions, of hiB .~rvice in the Air Faroe he was liable to aerve i» 
any Air Force Ree.erve if and when constituted. , , 

Ezplonation II.~In computing the 'period of ~serve liability ill 
l'elation to any member of 'the Regular Air Force Reserve whale 10 
commilsion or engagement in the Air Force was terminat,ed before 
the commencement of this Act, the period which h.s ,elapsed between 
silch termination and the date of such commenctlI'Qent shall be il'olud-
t'd. 

(2) Notwithstanding anything contained in sub-section (1), no perlOn 15 
shall be li8ble to serve in the Reserve after attaining the presoribed age. 

S. Termination of service in the Reaerve.-Every member of the 
Hegulur Air Force Reserve shaU, on completion of the period ot his Sf'rvice 
therein, cease to be a member of the BaserTe. 

CHAPl'ER III 
AIR DUB NCB RBSBRVB 

9. Oonatltution 01 .Air Defence Reeerve.-The Central Govemm~nt 
may raise and maintain in the m8nner hereafter in this Chllpt,er provided 

20 

an Air :Force Reserve to be designated the Air Defence Reserve which 
shall c:onsist of persons deemed under the provisions of section 16 25 
to be enrolled therein. 

10. Classes of persoDS in the Air Defence Reserve.-Members of the 
Ail' Defence Reserve shall be divided into the following classes. namely:-

(a) general duties officers; 
( b) ground duties officers; and 

(0) airmen. 
11. Obligation to regtater.-(l) Every Citizen of India wh()-

(a) holds or ha.s held a publio transport pilot's lioenoe ("B ,. 
Licence) issued under the Indian Aircraft Rules, 1~37, or 

30 

(b) has had not less than two hundred hours' experience of 8010 30 
fiying, including not less than thirty landings, or 

(0) holds or has held a first class navisator'l lice~oe iSlued under 
,the Indian Aircraft Rules, 1987, or 

(d) haa had at least four years' ayie.tion experienoe during which 
at least six hundred hours shall hav,e been spen~ in th~ air, not lei. '0 
than one hundred hours of suoh experienoe beingexperienoe of nan-

. ga tion in the air, or 
'(e~ holds or has held a first classradibteIegrap'h operator's li~enQe 

18sued under the Indian Aii'Oraft Rulel, 1987,' or ' ,," . 
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(f) holds orhae held a radio te1ephoneoperator's licenoe issued 

under the Indian Aircraft Rui~, 1987, or 
(g) holds or has held a licence as ground engineer in any of the 

categories A, B, C, D or X issued under the Indian Aircraft Hules, 
1~S7, or 5 

(h) i8 or wu at any time employed in, conn,ection with any aero-
drome or in connection with the control and movement of aircraft. 
in such capacity &8 may be prescribed, 

shall within the prescribed period oorreotly fill up" or oause to be filled 
10 up, to the best of his knowledge and, belief the presoribed form, and sign 

and lodge it with the oompetent authority neares. to his usual plaoe of 
re8idence or business: 

Provided that nothing contained in this sub-section shall apply-

(i) to any person belonging to any of the classes specified. in 
15 olausell (a) to (f), if he has attained th,e age of thirty-seven ye&l"8; or 

(it) to any person belonging to any of the olasses speoified in 
clauses (g) and (n), if he haa attained the age of fifty years. 

(2) Without prejudice to the provisions oontain,ed in sub-section (1), 
the competent authority may, if it is satisfied that the provisions of 

20 that sub-section apply to any person, by order in writing, require that 
person to furnish within such time such particulars as may be specified 
in fih,e order and such person shall within the specified time furnish 
correctly to the best of his knowledge and belief the said particulars to 
the said authority in such form and manner as may be prescribed, 

25 12. LiabiJity to be called up for lnquiry.-Every person to whom the 
provisions of section 11 are applicable shall be liable to be r.l\1l~(1 up 
for inquiry under section Is.-: 

(a) if hr hrlongl' to nl'5' of the classes specified ill clauses (a) 
tf) (f) of sub-section (1) of section 11 until he has completed his 

39 thirty,tleventh year, and' 
(b) if he belongs to any of the classes Elpecified in r-lo.l1ses (g) 

nnd (h) of the said sub-section, until he has completed his fiftit'th 
yl'81'. 

13. Calling-up for inqutry.-*** The competent authority ma..\' cnut;;(> 
35 tn be served on any person, for thr time being lir.ble to be called I.I'P for 

inquiry under section 12 B written notice stating that he is caned up 
for inqllir,v )'egonling -ii'is fitness for service in the Air .De£ence Heserve 
amI rrqnir'ng him t{l present hinu:,elf to such person Bnd at such plnce 
BIlII at such tiIllf' -*** :18 mny be specified in the notice and to Sllbnlit 

40 himself to inquiry by the **** said person . 
... * * * 

'. 14, Medical exam1natlon • .....;..Ewry per~on called up for inquiry under 
Elaction 13 shall, if and when requirt>d by the compete!)t, authority. 
prcsent hil~F:;elf for examination hefore such me~1icni officer os mllv be 

45 direckil,b.v thnt ~llthority sua, for the purposes of such exo.minn'tio"l, 
shall {lompl:v with the diT~etio\)Bot the medical' officer. ... .. . . .' 
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13. Registration of pe1'lOD8 cODlidered. fltforemolment.-If, after 

1'1llCh inquiry and medical ,examination as aforesaid. tbe OOIDpetent authQrity 
considers a perRoll fit for enrolment in the Air Defence Reserve, it sball 
. inform him accordingly and enter his name and other prescrib,ed pa.rticulars 
in a register maintained in such form and manner as may be prescribed. 5 

16. O&Wng up tor semce.'--The competen~ authority may cnuse to 
'be served (.;1 lilly person whose name is entered in the register maintained 
in pursuance of section 15 a written notice stating that he is called 
up for service in the Air Defence Reserve &nd requiring him to present 
him~elf n~ such pla~e and time .**. and to such authority ail may be ]0 
specified III the notICe; and the persoll upon whom the notice is served 
tihall be deemed to he enrolled in the Reserve as from the day sO 
sp{'Cified.: 

.17. Period of Sl8rv1oe.-(l) Every person deemed to he enrolled in 
the Air Defence Reserve shall be liable for &ervice- 15 

(0) if he belongs to Rlly of the classes specified in clauses (a) 
to (f) of sub-s,ectio~ (1) of sectiOlIHI. until he has completed his forty-
second year; ---

(b) if he belongs to any of the classes specified in clauses (g) 
and (h) of the laid sub-section, until he has completed his fifty-fifUl !O 
---'Year. 

I (2) Every such person. on attaining the age specified 
(1), shall cease to be a member of the Air Defence Reserve. 

CHAPTER IV 

AUXILIAB.Y AIR FORe'll: 

in sub-section 

18. Oonstitution of Auzlliary Air 1'0rce.-(1) The Central Government 
mlly "mise and maintftin in the manner hereafter in this Chapter provided 
an Ail' Force to be designllted the Auxiliary Air Force. 

26 

(2) The Central Government may constitute such number of squad-' 
rOlls and units of the Auxiliary Air Force as it thinks fit and may disband 80 
or l'('(lonstitute any squadron or unit. 

19. cn.a.-e. of per80Dl in the AuWa.ry Air I'orce.-M;embers of the 
Auxiliary Air Force shAll be divided into the following classes, namely:-

(4) general duties officers; 
(b) ground duties omcers; and 36 

Qc) airmen. 
20. OfBcer. of the Aasili."..l1r :rarce.-The President may grant to 

,uch person as he thinks fit a oommission Q8 an oftlcer in'the Auxiliary 
Air Force with desilnation of rank corresponding k> ~r..' 'If any coDlmill-
.ioned officer in the Air Force. 40 

Jl ....... e.Upble for IDI'OIaIDt.-Any citizen of I~ may aller 
•. bitt.telf for enrolment in ~e Aniliary Air Foree and may, if.he .. tldea 
;be prelCribed conditioIUl, be 10 enrolled on .uoh term.... mI.,. be 
pl'6l!cribed. 
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U. PeriOd of .. moe.-Every officer and every enrolled person shall. 
subject to any rules that maybe made in' this behalf Ynder this Act" 
be required to Berve in the Auxiliary Air Porce for a., period of five ye&ft 
froIqJ~dat~ of,h~s 8ppoint~ent or enrolment but may, afierthe com-

l) pJetJolJ of h18 perIod of service. volunteer to serVe therein for further 
periods each of not more than five years' duration. 

23. '1'ermiD.&tionof aerviC6.-The service of any officer or enrolled 
person in the Auxiliary -Air Force may, at any time before the comple-
tion of his period of servioe, be terminated by aueh authority and under 

10 such cond:tions as mlty be prescribed. 

2'. Advilory OOmmittees.-(l) The Central Government shall, as 
soonns may bE' after the commencement of thiR Act, constitute--: 

(a) fol' the whole of India, a Central. Advisory Committe,e; 

(b) for each State ..... a State Advisory Committee; and 

15 (r,) for eWI',}' unit of the Auxiliary Air Force, a Unit Advisory 
CommittE'e. • ' 

(2,) Ii shall be the duty of the Centrul Advisory Committee to [.dvise 
the Central Government on matters connected with the Auxiliary Air 
Force generally. of the State Advisory Committee to advise the Central 

20 Government on matters connected with the formation of squadrons 

25 

or units'" in the State and squadrons or units already stationed In the State, 
- --

(3) The duties, powers Bnd procedure of ~dvisory Committees and in 
particular the matters in respect of which the Advisory Committees may 
be called upon to give advice shall he such as may be prescribed. 

CHAPTER V 

LIABILITY AND DISCIPLINB OJ' MEMBERR OF R~SERVJo: AND AUXILIARY Am 
FORCES 

26. Ll&bU1t;y to be called up for lemce.-Bvery member of an Air 
Force Reserve or the Aux:iir,ry Air Force shall. during the period of his 

30 service, be liable to be called up-

(a) for '" training for such period as may be prescribed and for 
medical examination, 

(b) for service in aid of the civil power, 

(c) for Air Force service in India or abroad.· * '" • 
35 21 • .A.ppl1cat1on of A1r I'orce Act, 1950.-Every member of an Air 

Forc", Reserve or the AuxiHaty Air :Force shall. when called up for trr.in-
ing. medical examination or for service under this Act, be sUbject to t~e 
Air Force Act. 1950 (XLV of HMO). and the rules mllde thereunder m 
the aame manner ,8S u perSOD belonging to the Air Force and holding the 

40 aame rank is subject to the said Act and rules and 'shall continue to 'be 
10 lubject until duly released from 8uch training, medioal examination 
,or service. u dle 08se may be, 
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CHAPTER VI 
MI8CELLANBOU'S 

.. 

'1:1. BeiDlt&tc?ment lD, elvtl employ. of pedIOU NqU1nd to pe~ 
lemea UDder wa ~t.-(l) It shall be the duty of every employer .~~ 
whom a persoa called up under section 25 is ,employed to grant him 5 
Etuch leave as may be necessary and to reinstate him in his employment 
on the termination of the period during which he has been so called up 
in an occupation and under conditions not less favourable to him than 
tho.~e which would have been applicable to him had he not been so called. lo-
up: 

Provided that if the employer refuses to reinstate suoh person or 
deuieF ],is liability to reinstRte such person. or if for uny reason the re-
instatement of such person is repres.ented by the employer to be imprao-
tieabJe. either party may refer the matter to the prescribed &Iuthority 
and thllt, authority shall. ufter considering aU mlltters which may he 15 
pllt before him and after mak'ng snch further inq1liry into the mutter us 
may be prescribed, paslI an order-

la) exempting the employer from the provisions of this section, 
or 

(b) requiring him to re-employ such person on suoh terms as that 2() 
authority thinks suitable, or 

(c) requiring him to pay to such person by way of compensation 
for failure or inability to re-employ Q sum not exceeding 1m amount 
equal to six mouths' remuneration at the rate at which his last re-
muneration wus payable to him by the employer. 25 

(2) If liny employer fails to obey the order of any such authority as is 
ref,erred to in the proviso to sub-section (l). he shall be punishable with 
fine which may extend to one thousand rupees, and the court by which 
an employer is convicted under this section shall order him (if he has 
not already been 80 required by the said authority)· to- pay to the person S()o 
whom he has failed to re-employ a sum equal to six months' remunera-
tion at the rate at which his last remuneration \Us payable to him by the 
employer, and any amount so required to be paid either by the said 
authority or by the court shall be recoverable as if it were a fine imposed 
by such court. 3s.: 

(3) In any proceeding under this sectian it shall be a defence for An 
employer to prove that the person formerly employed did not apply to 
the employer for r.einstatement within a period of two months from the 
termination of the period during whioh he was called up under lection 
~. 0 

(4) The duty imposed by sub-section (1) upon a.nemployer ~ grant 
lellve to B person 8uch as is d.esoribed in th8t sub-section or to reinst8te 
him in his employment ,hall attach to an employer who. ,before 8uoh' 
person is actually called up under sec~on 25, terminates his employment 
in oiroumstanoes suoh as to indicate an intention to evade the duty '~ 
imposed by that sub-seotion and suoh intention shall be' presumed until 
the oontrary is proved if the termination takegpla.oe after thl! issueo£' 
an order relating to that person under section ~. 
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28. Preservation of certain righw of perIOnl e&lled up for .ervice.-
Whtill any person called up under section 25 has any rights under any 
providtmt fund or superallnuatiollfulld Or other scheme for th,e benefit of 
employees maintained in cOllnection with the employment he relinquishes, 

.5 he shall continue, during th,e period for which he has been so oa11tld up 
and if he is reinstated, until such reinstatement under the provisions of 
this Act, to have in respect of such fund or scheme such rights as may be 
prescribed. 

29. Pay and aUow&Dces.-(l) Every member of an Air Force Reserve 
10 or the Auxilitlry Air Force shall, during the period of training or active 

service, receive such pay and allowlUlces as are admissible to -an officer 
or airman, as the case may be, in the corr,esponding rank, branch or trade 
of the Air I"orce. 

(2) Where any such member was in any employment immediately 
l5[ before he is oalled up for training under sec-tion 25, the employer shall, 

during the period of the training, be liable to pay to him the difference, 
if any, between the pay and allowances which he would have received 
from the employer if he had not been called up for such training and the 
pay and allowances which he receives as such member while under train-

20 ing. 
(3) If any employer refuses or fails to pay to any such member the 

difference in pay and allowances 8S provided in sub-section (2), such 
difference in pay nnd allowances may, on application by the member to 
the prescribed authority, be recovered from the employer in such manner 

25 as may be prescribed. 
30. Penaltiea.-(l) If any person refuses or without lawful excuse (the 

the burden of proving which shall lie upon sllch person) neglects to comply 
fully with the requirements of sub-seotion (1) of section 11 or of 
Bny order mad.e under sub-section (2) of that section or with the require-

30 ments of section 14, he shall be punishable with fine which may extend 
to five hundred rupees. 

(2) If any person wilfully fails to comply with any notice issued 
under section 18 or section '16, he shall be punishable with imprisonment 
which may extend to six months, ~r witli fine which may extend to one 

35 thousand rupees, or with botti. 
31. Service of Dotlce.-Any notice or order to be served on any person 

for the purposes of this Act may be lent by POlit to that person at his 
last known ad.dress or may be served upon him in such o~her manner as 
ma.y be prescribed. 

40 32. Oompetent authority to be publlc IIn&nt.-For the proposes of 
tbis-Aot every competent authorlt,and where the oompeten~ authority 
consists of a committee of two or mote ail' officers, every member of the 

. /tommittee thall be· deemed to be a pubUc le"ant within the meanlDgof 
'/ -r---T"[l:'--- "-- . . ' . 

fetchon ~1 of *he" Indian Penal Code (Act XLV of 1geO). 
• ',. ... ".., . '., .. I'· " 45 88. Power or OIatrlol ~'YerDlIUI~t to ~, .zempu_.-The Central 

Goveriune~ may, fo« _peotal reasonl anel lubj~t ~ luob OQDcllilon8 .. 
may b.. prescribed, by order exempt any person from any oblilatlon or 
liability under thil Act or any partioular provition ·\hereof. 
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34. Power to :make rule8.-{l) The Oentral Government may, by noti-

ficatiOn in the Official Gazette, make ruleil for carrying out th~ purposes 
q~ this Act, , 

(2) III particular, and without prejudice to the generality ,of the fore-
going power, Buch rules may provide for all or any of the followmg matters, t)' 
namely:-

(a) the composition and strength of a'ny Air Force Reserve; 
(b) the circumstances in which and the conditions subject to which 

any officer or airman may be transferred or appointed to the Regular 
Air Force Reserve under section 5; .----- 10 

(0) the age beyond which persons shall not be liable to serve in 
the Regular Air Force Reserv,e;-'--' 

(d) the form and manner in which the particulars required by 
sub-section (2) of section 11 shall be furnished; 

(e) the form and m~~er in which registers shall be maintained. 16 
in pursuance of section 15. the particulars to be enterEld therein, and 
the correction or revision()f such particulars from time to time; 

(f) the payor allowances payable to persons called up for inquiry 
un or medical examination ***. under this Act; 

(g) the terms and conditions subject to which a person may be 20 
enrolled as a member of the Auxiliary Air Force; 

(h) the authority by which and the conditions subject to which 
the service of any officer or enrolled person in the Auxiliary Air Force 
may be terminated; 

(i) the constitution and the duties, powers and procedure of 26 
Advisory Committees to be constituted under section 24; 

(j) the period and mann,er of training of members of any Air 
Force Reserve and the Auxiliary Air Force: 

(k) the manner in which and the conditions subject to which the 
rank -Of any member of an Air Force Reserv.e may be determined; 30 

(l) the constit~tion of the authority for the purpOB'e of section 27 
and the manner in which such authority may conduct any inquiry 
under this Act; 

(m) the authority to which an application under sub-section (8) 
of sectIOn 29 may be mad,e and the manner in which the di1ference 3IS 
in the pay and allowances may be recovered under that sub-section; 

(n) the manner in which Bny notice or order issued or made 
under this Act may be s,erved; 

(0) the conditions subject to which any person may be exempted 
fromany obligation or liability under this Act or any particular provi. 4.() 
sion thereof; 

(p) any other matter which under this Act is to be, or may be, 
prescribed. 
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(3) Any rule made under this section may provide that a contravention 

~hereof shall be punishable with fine which may extend to fifty rup,eelJ. 

\ 
(4) All rules made und,er this section shall be laid for not 1e88 than 

itlven days before Parliament as Boon as possible after they are made, 
IS and shall be subjeot to suoh modifioationl as Parliament may ma.ke during 

the session in which th,ey are so laid or the session immediately following. 

10 

15 

36. Amt1ldmnt of .IOtlOl1l i, , &ad 81, Act XLV of 1950.-10 the 
Air Force Act, 195(}-

(~) in 186,10n 2, for cla.use (0), the following clause shall be sub-
stituted, namely:-

•• (c) persons belonging to .the Regular Air Forc,e Reserve or 
the Air Defenoe Reserve or the Auxiliary Air Foroe, in the circum-
stances specified in section 26 of th,e Reserve and Auxiliary Air 
Forcel Act, 1962"; -. 
(ii) in section 4, for the worde ., the Indian Air Force Volunteer 

Reserve", wherever they occur, th,e words "any Air Force Reserve 
or the Auxiliary Air Foroe" shall be substituted; 

(iii) in section 81, for the words "the Air Foroe Reserve" the 
words "any Air Force Reserve or tae Auxiliary Air Foroe" shall be 

substituted. 
86. Repeal of Act XXXVI of 1939.-The Indian Air Force Volunteer 

Reserve (Discipline) Act, 1989, is hereby repealed. 
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